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' Scrutiny As tTY)
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E . . é;;é’*“
i ' .
CEMRRAL ADMINISTRATIVE TRIQUNAL HYDTRI87D 27RAH : HYDEM
. - ‘ _
CRIGINAL A3PLICATION NO. )23 oF 1997,

e ?’\wavme~o~Lw SSOthwvﬁ

e e e i L e b e e e e e e o "\'7‘ . \ e st
- ~(Qpplicéﬁﬁs(s}
VERSUS ' '
Union of India, Repd. by.
e SN SNAer MR
_________ %MM 23S e
|

: Respondent(s).

The application has been submitisd to the Tribunal by

’ﬁa$=£——.9c§23:;———-——Advocate/pigiyrfﬁ"'—

piﬁgnﬁ’ﬂﬁdeg Section 19 of the Administrative Tribunal

Act. 1385 and the same has been ScrULlﬂlGEd with raference
to the points mantioned in the.check list in the light of
the provisions in the administrative Tribunal (Drocedure)

Rules 1387,

The applirat on is in ord:r and may bz listsd far

Admission gn ————cem- ._\..\_':._'__i.i‘_fy_?

T et e S A i St o i oy T (e e ey gy ke ey S N

DEPUTY RESISTRAR(JIUDL)
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11.

12.

13,
14,
15.

16.

17. .

18,
19._

20,

— D DA

Havas legiibls cmglcs of the annaxur: duly abttzsted
b',,Jn_. iled. ‘

Has the zpplicant exnausted g11 availzble remidizs,

: - - l
Has the Index of uacumcnt bzan Filed and pagination
aane broperly. ‘ ’

Has the declar.tion. 1s g Leguiaad'by item No. 7 of
. FPorm, I been. made. ‘

|

Have fequired number” DF EﬁUelops \Flle Dlxe) bearlng
full adresses of tha- respondents been fllu

(a) " Uhether thg relief sought for, arise oyt of
singleﬁparsg af aCtlDﬂ.i.,‘, l

(b) Whether any intsrim ‘relizf is- proymd Far

AC) In case am Ma For conandtlﬂn 3f delay in filed,
;;,ﬁt Supported by an aPFlaJu1t of L:e apallcant.

whetherp thls causaz ba heared_by single uen

9
—eedC -
-

‘Any other points,

fa ol

Result of tas Scrutiny with., initisl o7 o scruting’
Clerk . ' - , .

" Scrutiny Assistant,

Deputy Registrar,

Section «Fficer,

Registrar. o _ : '

L I Y



Report .in tha Scrutiny af Applicati.n,

Pr-esented'by nA - (7@ W\“ﬁa\d’gﬂ(@qw@y’f_

Applicant (s:)

BTHREL BYTED 30 grNoH - HYDIRABAD,

Ay

e.

Date af Presentation,

' © 7999
Ceavwront oty Sotywrme | '

.F\‘eﬁipcmdent(:s) Qe AaTn Q—«‘J\J‘Q,Q\Q, AR " H_)JGL 4 3 GNB'

8aturs of grisncance - W?zranmsﬁy”

o o ,
No.' of Applicants

Sub ject. 3 roony]

1. Is the 3
(three é

AN .
'.?]QD‘) . OEDartmEﬂt.......-...........(ND('-"M-—Q

1 "~ Ng., of Respondents:;..9

-

CLASSTIFTICAT I,

() A T

",

pplication-in the propsr form,

oplete sets in paper bSooks Porm P 4,
in tuo‘compliatian).r :

2, UhEEher hama descripﬁian and addressd”of all the 1‘{L¢
..Partiec been furnishad -in tha causs title, _
3. (a) Has the soplication bren fully signed an

“(b)Has fhe copies besen duly signed.
(c) Have|sufficisnt

DBEHI

4o UWnether 411 the ne

filzd,

it varified, %y
number of copies of the application ,“17

Cessary narties ars impl-aded.

g
5. Whzther Zngl sh translation of doguments in a languags "y
other tth £nglish ar Hingi bzzn FPiled. '
6. 1Is

7. Has the_ﬁakalatnam

been file
B. It the ap‘
|

(u/s 2, F4; 18,

9

10, Has the if

Copy been

tne applicatisn on tinme, {(See S=cticn 21).

d.

7u7

a/Memo aF-Apa?pﬁﬁEgZﬁtharisation %}7

Pligation maintainability. Yl7

. Is the application accompainasd IPQ/DD, Far‘ﬂs.ﬁﬂf—

touoned
FPiled,

or U/R. 8 £te.,)

N

T

arde s original, duly attested "legitable o

G_iry D-JG. 2379 /97

~ ¢~{3“E§k?
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IN THE CENTRAL ADMINISTRATIVE RRIBUNAL:HYDERABAD BENCH
AT HYDERABAD,

i

gﬁ - VR 18 FemT s \Qay”
0,4 Wo.YZ2\3 of BT, | ’Fﬁﬁuwakﬁf’(ég
{ . . ‘
1 Between:- - | o R &0 ‘(fng)
‘-P. Punnaiah Sama. ver APPlicanto
AN D _ ” Qﬂﬂﬁ@”EﬁﬂMﬂﬁAL _
Station Director, | o
AIR, Hyderabad and others, «»+ Bespondents,

CHRONOLOGY OF EVENTS,

- am L aa

-.-.?.-.-.—.—._u.—‘w'—‘—.f-r.-.n._—‘n.—.-.-.-'-.q-.—.—. . . » -

S, No. Date, Deseription, - Page Wo.

£ 1. 21-8-97, Impugned Order No. Hyd.1(5)/
g97-5, passed by the Ist '
respondent, o 1.
i‘ 2. 4=9-97, | Representation forfhis
retention at Hyderabad
made by the Applicant. 3. ‘ '
Hyderabad.
g /9/1997.

%

1
D
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APPENDIX - A%
o FPORM-I
ot ~ SEE RULE - IV _
OF ADE IN:SSTRATIVE TRIBUNAL (P) RULES

TITI‘E OF TP}E GASE.....I.ml.O.A.NOC..‘;;?.\UBD\.ﬂ}..' LI BN B BN BN B B NI BRI L BN \

INDEX 10 METERIAL PAPERS FILED:

- o e ey e e g mo ke G G ey amen G an W W v A A Ep WP AR AR B SR SR S W S W M G S e s

S.No, DATE DESCRIPTION ANNEXURE PAGE

e - | Application ' | T to 5
3. 2. FRrXBIH7 posting of Govt, ' 3
21.8.97. metally retart 4 Cgildern ; : N
eTe sl e given by the respondents ; 6 &0 7
directorate General, A-1 0
3¢ 1T7.6.,97 posting of Govi of
Employeees gi ven by the . :
respondents, 4-11 8 &9

&, 23.12.95. Certigicate. | A-TTI 10.

- SINGATU,RE;OF A APPLICANTS ¢
' ROENEXKEXERR R

Counsgel the applicant

i~
LY

For use in the Tribunal office:
Date of Filing:-
No, Of 04 :

Registrar;




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$: HYDERABAD BENCH: s
o - AT HYDERABAD.

0.4,N0. V2173 OF 1997,
Betweens

P, Punhalah Sarma, s/o Subbarayudu, B

Hindu, aged about 53 years, Occupation . ,

Accoun#ant, CB?., AIR, Hyderabad. «sseeApplicant,

Through his Counsel M/s B.B, VIJAYA KUMAR & V., DURGA RAO,
Advocates, A-9, Vijaya Pratap Apartments, Atchyutha Reddy
Marg, Vidyanagar, Hyderabad - 500 044, -

© AND

1. Station Director, All India Radio,
. HYDERABAD, .

2, P, Babu Rao, s/o not known, Occupation:
. &ccountant, All India Radio, ADILABAD,

3. The Station Director, Commercial Broad

Ccasting Station, All India Radio,
- HYDERABAD, |

8. Director General, All India Radio,
NEW DELHI,

«ese0s.Respondents,

DETAILS OF THE APPLICATION

1, Pgrticulars of the Order against which theApplication is made:-

The Applicant herein assails the Proceedings bearing
No.Hyd.1(5)/97-5, dated 21-08-1997 issued by the Station Director,

all India Radio, Hyderabad, in transferring the hpplicant to AIR.,
Warangal, a® accountant,

2, Jurisdiction:s~

This Bench of Honourable Central Adminiétrative Tribunal,
Hyderabad, alone has got jurisdiction since the applicant is working

in AIR (CBS), Hyderabad, as pmem prescribed Under Sectionwl14 of the
Céntral Administrative‘Tribunal Act, 1985,

3, Limitationg=

This Application is well within the periéd of Limitation
as prescribed under Section-21 of the Administrative Tribunal Act,

1985, since the impugned order is dated 21-08-1997,

P il




3 ¢

L=

4.4 Pacts of the Cage:-

(a)s The applicent herein submits that he is working as
hccountant in CBS,| AIR, Hyderabad since 1989. He is now
transferred to AIR, Warangal by the impugned order dated

21-8-1997. The unofficial respondent has been posted. in
place of the t App1icant and the Transfer Order has not

.been given effect to so far, The un-official Respondent

has no¥ reported and ' the applicent has not been relieved.

_ _ ' persons
(b)., The applicant further submits that there are senkmxsx

y 3.1 nxﬁ i shiz Eéﬂxé with iOng standing are available at
Hyderabad. They are Sri Ch. Purushottam Reddy, OSri G, Aﬁ- ‘
pa Rad, Smt. B, Lakslmidevemma, They are not shifted. |
Purther Smt. Subhashini for considered for local tfansfef
Thus persons with long standing remain Pnt&ucped and the

applicant is now moved out of Hydexaﬁad;

(c) The applicant further submits that he is having an
ailing mbtherqaged 80 and a Mentally ;etOrted{%on and both
of them'réquire constent Medical Aid at Hyderabad. His son
who is Méntally fletorted is also a Patient of Epilisy and
if the applicant is posted out there will be ﬁpne at the
house to take care of them and to attend Medical needs
quept his wife, who requires some male assistance, In
this context it is pertenint to bring to the mnotice of
this Hon'b le Tribumal, the Circular of'tge Centédl Govt,
Dated 17/6/1991, whereunder the Departmen£ has to sympathe-
tacilly'cdnsider the posting at the chosest place of the
officials to enable them to avail the required medical

sergices, Th said Circular may be read as part of this

Application,

LR B .IBOJ




5. Legal Pleg s f ?

jllegal and in the contraventmov of the transfer poliey

‘the 1mpugned order %s Arb itrary and dlscrlmlnatory and

the same is passed i thout ta?lng into consideration the

a}  Purther, the applicant's wife is also a sick lady
with problems of Rimkek B,T., Heart'ané also the issues
connected with Gynic. It is also noticed‘that theie is -
hear enlargment, Under these circumstarces it is just

and proper to consider his cese for retention ai this
place, In this context he made a represeﬁtation to the
Station Director, All India Radia, on 4-9-1997 seeking
hig retention at Hyderabad, Furtirer, there is another
vacancy likely to arise at Doordarshan by the end of this
pMonth due 1o the superennuation of the piesent_incumbanm.
H eraves consideration of his atleast agénst the said |
post, Pending consideration of his representation ¥y
+the Authorities he may be relieved DYy the third respondent
As suech, this O.A, is b eing filed. | - .

|
|

a) The impugned orders of transfer is Arbitrary,

of the Department, accordinb to ke which,only the longest

gtayees have to be‘mo&ed; For the facts mentloned supra,

Cireulay dated 15-2-1991of the Min, of Persoﬂnel, with
regard to posting of Govt, Empliyees who have mentally_?
retarted Xorpesy Children, ' |

b), The Depsrti.ent should have cohsidered the case
of the appllcant atleast on sympathatic grownds b ¥ retaln-‘
ing him at Hyderabad in the present/future vacancies{%
instead of transferring him to an out ststlun. Other legal

grounds will be sub mitted at the time Of hearing.

LN B .I4.i




E)

ié, Details of remedies exhausted:=

The applicant submits that he made.representation

Dated 4-9-97 to the Ist Kespondent and the same is pending,

He 1is left with no other remedy except to approach this

Hon'ple Tribunal ,

|
|
|
|
|
|
|
|

7. katters no previously filed or pending‘g;th any other Court

L
-
|. =3

The applicant further declares that he has not brevi-
ously filed any application, Weit petitions, or suit regard-
ing the same or similar relief nor any such proceedings are
pendiﬁg in any Court of Iew, that is soughf for in the this

Oo Ao g

8, mgin Helief s

In view of the awve circumstances, it is, therefore,
Jjust and essential that this Honourable Triﬁ unal may be
pleased to declare the impugned Order gated 21=8~97
(No, Hyd, 1(5)/87-5 Dated 21-8-97) of the Ist Repondent
as Arbitrary, illegal and contrary to the iﬁstruc tions
of the Central Government and the Transfer‘Polocy and
while striking down the same in so far as this Applicant
is concerned, direct the réspondenté No, 1 to continue +the
applicant in the existing place or in any other vacaney
in the cadre at Hydexrabad and pass such other order ord
orders as this Hon'ble Tridbunal may deen fit:just and

necessgry in thecircumstances of the case,

|
|
|
|
|
|
|
|
|
|
|
|
|
|
|
|
|
|
|
9, Interim Relijef;:- - (
Pending &i sposal of the 0,4, it is.also_jgst and l
necessary that this Hon'ble Tribunal may be pleased
to stay the impugned order of itransfer issued by the |
Ist Repondent herein under proceedings Vo, Hyd.1(5)/97-5 | ‘
Dated 31-8-1997 in so far as the Applicant is o ncerned

and pass such other relief or reliefs as this Hon'ble

Tribunal may deem fit angd ‘necessary in the circumstances

of the case, - .
e‘ - ’ . . .
Q (p
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}Og Particulars of the Pogt Order: ,
a). No. of the Postal Order.212224%H) Date:- { 9 f 77.

-

¢). Wame of the Post Office: (@) fmount: B, DS
11. List of encslsuregs:- ={Mu@®'iSF\~‘#f”
* §P40.J8L:455./Removas

Vékalat,'Material Papers, Postal Order, Cov ers, Pads, et¢
YERIFICATION

N I, P, Punnaiah Sarma S/0, Subbarayudu, Hindu, aged
53 years, Occupation, Accountant, CBS, AIR, Hyderabad, do

hereby verify that the contents ofthe above Paras are

true and correct to the best of my kunowledge, belief and

%eggl advice and that I have not suppressed any material
acts.

< Hyderabad, 6) é)w\u&cgg@)@\
Dated 8/9/1997. (P.  Punnaiah Sa¥ma

Signature of the Applicant.

Coungel the Applicant.

o
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CONFI DENTI AL

. by I'Egda PGSt.
e GOVERWMENY OF INDIA
) B _ ATI, INDI A HADIO HIDERABAD
No, Hya 1(5)/97~5 Dated fugust 21, 1597
‘ (RDER NO. 4/97. w;-.!,uﬂnﬂlﬂnn
- The following transfers In the cadre of Head
Clerk Accountant/SSK working in the stations/Offees of
A11 I dia Radio/Doordarshan in A, P, Zone are hereby or-

dered wotj ogmediate effect,

gi-.-.-.-.—.—. T T T e " e ™ e T e T e T T e T aT e T t-[lransferrea
Fo. Name & Designation, from to
1, Sri P, Punnaiah Sarma, CBS, AIR " AIR
Hyderabad, Warangal
2., Smt J. Subuvashini, - CBS, AL R Di:C
_ o - Hyderabad Hyderabad
3, Smt. B; Vasantha Kokilam. ATR” CBS, AIR
o | Vijayawada, Hyderabad-
4. Sri P. Babu Rao. AIR,” oss, AIR /
| ' Adilabad. .Hyderabad- j

The foicials at 51, No, 1, 3 & 4 are eligible for

TA, DA and joining time as admissible under rules.

The Oficials under orders of transfer as above may
kindly be relieved immediately by the AIR/ DK Stations/
Officers concerned to enable them to repori for due %=

at their place of posting shown against them at an early

date, Sd/- Kabir Almed
Station Director.

Copy to
1. The Officials concerned through ¢ oncerned Heads of Offices
2, The Station Direcior, CBS AIR Hyderabad for necessary action,

3, The Superintending Engmneer, 4IR Vijawada for necessary action, |

4, Asst, Station Engr, AIR Adilabad for n.a.
5, Station Engineer, AIR, Warangal for na,
6, Station Engircer DiC, Ramanthapur, Hyd, for na,
7. The Chalrman, ADASA’ AP Zone, Hyderabad.,
8, Spare copies, . . '

Sd/- Station Direc tor,
// True Copy //.




NE

Hyderabad,
4/9/1997.

To
The Station Director,
AIR,  Hyderabad, /
(Through Proper Channel);

Sub - Requést for retention ét Hyderabad'- Reg.
Sir, |

I humbly place the following few lines for your kind comsi-
deration and favourable orders,

I have b een transferred to 411 India Radio, Warangal, vide
Order No. Hyd, 1(5)/9%B-~5 Dated 21st Aug. 1997,

I request that I may be r tained at Hyddrabad by cancelling
the said orders on considering the following linmes,

My only son aged 25 years ls a mentally retarted patient
since 1972 and is also effect by Epillipsy. He is a continuous
treatment for these di eagses, N advise by Gadhi Hogpital and
CGHS Doctors, he is being from specialised treatment at NIMS,

He has also undergone 3pect test ih conneciion with this, He
gequires continued specialised treatmeﬁt which is available only
at HAyderabad (Doctor Certificate is enc losed), |

My old mother aged 80 years, is also a patient., She is
unable to stand on her own and is to be bodily 1ifted_by another
person even to attend to natural calls, In view of the pre-
sent condition of o0ld-age, it is very difficult to shift her
from Hyderabad and in view of the same my physiceal help to her
is also required daily,

It may not br out of place to mention herein that in obedience
of transfer order issued by Station Director, AIR, Hyderatad
I went on transfer to AIR, Adilabad which is a- ifficdlt Station
in 1988,

In view of the difficulties expfessed above and DG, AIR letter
No., 7/3/91/SCRr Dated 7 -6~91 endorsing O,M. No, A-B~14917/41/90
Estt, (R®R) Dt, 15-2-2991 from Ministyy of Personnel, Pudblic
Grevances and pension Dtp of personnel and Training (Copy enclosed

I request that my case may be viewed sympathetically and
retention effec ted on humanitarian consideration,

Phanking you in anticipation of favourable orders.
Yours faithfully

S;;wgggn P, Punnaiah Sarma
;..8




gt

»

 kx% looking affer such children does require special care and A
Govermment at least in matters of p0st1ng at a place of choice ‘
|

o

2)
=Y

No.7/3/91/Scer

e Govermment of India
DIRECTORATE GENERAL ¢ ALL INDIA RADIO

St

A}

New Delhi, Dt. 17/6/91

Sub:- Posting of Goverrmment Employees who have
mentally retarted Children, l
*hE ' . ]

& copy of the ministry ofpersonnel, public Grievences and
pensions, ( Department of personnel & Tralnlng) s 0.,

No, AB-14017/41/90-Estt, (RR), d4t. 15.2,97 on the bove noted ‘
sibject is forwarded herewith for information and necessary action,

. ( S. SHANKAR )

|
Sa/- o |
Section officer,

|

To ' ) ;
1. Heads of all stations/offices of AIR,
2, 411 sections in the Directorate including P& D Unit, CCW and i

AR Unitz, .
3., 4&l1 Recognised Unions/Asseciations of AIR,

4, Spare copies =25,

Copy of ministry of personnel publie Grievances and- penslons,
Department, of personnel and Traininda BX O, M, No;ABJT4OT7/4T/90-Eést|c

(RR), dated 15.2, 7991, S |
Subjef% ¢ As above, _ |
|

The undersigne is directed say that there has been

a 'demand that an employed parent of a mentally retarded chilg |

should be given posting at a place of his/her choice, This demand

has been made on the Plea that facilities of medical aid and

education of such children are not available everyvhere, Alsc

paticence and is expensive, Héncesome coneessions from the

is called for.'




R

2 The matter has been examined, Considerirng

that the facilities for medinal help ond education of
menrally retarded children may not be available at all
sta tions, a choice in the place of po?ting is likely

to be of some hélp to the rarent in taﬁing care of such

|
a c¢hild, While administratively i1 may not be possible

in all cases t0o ensure posting of éuch'an employee

at a place of his/her choice, ministries/ Departmens
are requeristed to take a sympathetic view on the merics

of each case and accommedate such requésts for posting

to the estent possible, !

S4/~
(.7, KESAVAN)
DIRECTOR,

// trve copy //




e R sameed el

CERTIFICATE

‘Certified that master P, Ravi Subramanyem

s/o P, Punnaiah sarma working in commercial Broadcating

Service, All India Radio, Hyderabad is suffering chronic

Digease like menti Record Epolipsy since 1972 onwards,

He is'still'going on treatment, His afe is 23 years

as on date.

Dt- 23. 12. 950

Chief medical ofider
Digpencsary No., XIIV
Taranak , Secunderabad,




: [
# BRIEF NOTE FOR ARGUMENT IN CAT CASE FILED BY *SRI P.PUNNAIAH ;
SHARMA, ACCOUNTANT IN CAT, HYDERABAD.

|
It is submitted that Sri P.Punnaiah Sharma, Accountant,

Commercial Broadcasting Service, All India Radio, Hyderabad was
!
22-8-97

transferred to AIR, Warangal vide order no.4/97-5 dated
by the Station Director, All India Radio, |

issued

fAnexure-1T1)
Establishment ,

as per the decision taken by the Joint
l

Hyderabad
:tA11 India Radio

constituted by the Director General _
I

of effecting l

Committee
for the purpose
' l

Department)

(Head of the
transfers/postings in respect of administrative;staff working at
AIR/DDK stations of A.P.zone, :
. N |
; |
The Joint Establishment Committee <consists of the [
l
members. :
{ [

following as
Station Director, All Indie Radio, Hyderabad. ~-- Member l
!

1.
2. Director, Doérdarshan Kendra, Hyderabad. -- Member [
3. Executive Engineer, Civil Construction Wing,

| -- Member

All India Radio, Hyderabad.

It is also submitted that the transfers are routine for

government servants in course of their service after a certain
The applicant was transferred from Commercial Broadcast-

Commit-

“

period.
ing Service, AIR, Hyderabad to AIR, Warangal as per the

tee's decision.(Annexure-II).

!

It 1is also submitted that the Applicant Sri Sharma,
1989,

Accountant, CBS, AIR, Hyderabad has been :working since
Hyderabad. He was transferred to Warangal in!

1

continuously at
normal course as per the decision of Joint Establishment Commit%
tee and also taking into consideration his family background.lik;
his son's and mother's ill health, he was bosted te the neares%
place i.e. Warangal which is commutable distance from Hyderabad;
' r

with a view to avoid hardship and inconvenience for the Appli!
. |

cant.
contd...2



The tr&nsfers in the cadre of Heédclerk/Accountants
working in AIR stations of A.P.zone are effécted due to the
recent promotionslof some of the Headclerk/Accéuntants as Admin-
istrative Officers and also considering the req;est transfers
of Headclerk/Accountants working at other sta#ions to Hyderabad.

In regard to vacant post of Headclerﬁ/Accountant going

4y

to occur at DDK, Hyderabad on 1-10-97 due to retirement of the
incumbent, it is decided by the Joint Establisément Committee to
promote Sri D.C.Gupta, unc as'Headclerk/Accou#tant at DODK, Hyd-
erabad. VSri Sharma has submitted a representgtion dt.6-9-97 to
this office for his retention at Hyderabaq' on humanitarian
grounds, His application has been considered?carefully by this
office and it is not found possible to concede to his request to
retain him at CBS, Hyderabad or post him at DD#, Hyderabad in the
vacancy to be occured on 1-10-97. He is going to be intimated

gccordingly soon,

Further, it is also stated that the transfers are
|

effected for a group of officials in! the cadre of
Headclerk/Accountant/SSK in AIR/DDK stations of A.P.zone in the

interest of service and the applicant's transfer is not a lone
case. :

It the 1light of above and also due éo the fact that
the applicént is %rénsferred only to the neare;t place 1like AIR,
wﬁrangal from tﬁe present place of posting, ;there is no «claim
for him to retain him at Hyderabad. It isé therefore prayed

that the Hon'ble Tribunal may kindly considér all these and

. I .
dismiss the O0.A. at the admission stage itself as there is no

case either on law or on facts,

i
|
|

((M%V
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NOTENG CONTINUEL FROM PAGE NOL T8 \
Two posts of Head Clerk/Accountant/ Ssk

%hmnn*ﬁh“"r :
havg become vacant one each at DMC-Hyderabad and

AIlRFWarangal due to promotion of licumbants as Admin-

istrative Officer on ad-hoc basis vide DG:AIR Order

No.1(8)/95-S.1I1(p1), dt.19.6.97.

In response to the clrcular dt.27.5.97
1ssped by this office Smt.V.Leelavathamma, upc of
AIR, Cuddapah haa expressed her willingness for ad-
hoc| appointment at AIR-Cuddapah and for AIR~ Markapur
ne UDC has given'willingness for ad-hoc appointment.

The totel number of posts are four at
praLent on ad-hoc basis, )

1. AIR - Cuddapah

- One
2. ATR - Markapur =~ One
3. DMC - Hyderabad - One
4. AIR - Warangal -  One

Statlon Englineer, DMC, Hyderabad has sent a

D.0} letter dt.25.6,97 requesting this office tc
filjup the vacant post of HC/Acct, occured due to
projpotion of the incumbant as Administrative Officer

and| relileved on 25.6.97.

Therefore we may fillup the four vacant

posts of Heed Clerk/Accountant on Ad-hoec basis by

trapsfer/promotion from the eligibile candidates from

selpct list of UDCs approved by DPC,

The select 1list of UDCs is placed on file.
The Roster polnts for four vacant posts:

. Point No. 35 - UR
Peint No. 36 - 5C

Point No., 37 - UR
Point No. 38 - UR |

Contd..21.
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In order to fillup the wvacancles

HCJAC/ZLHUK, It fs proposed to vonsider the vogie st

[

transfer of long standing HC/AC/SSK at AIR/DDK sta-

\
proposed follow-,
i

for approval for the vacan-|

tions In tho zone. It {s therofore

ing |transfers/promotions

cieg as stated in pre-page:

o

Farti = A (Transfers)

1, 8ri Pdnnaiah Sarma,
cc, CBS,AIR, Hyderabad

2. Hdwe.d.Subbashinl, -= LMC,llyderabad
dB5, ALK, liyderabad,. !
3. 9mt.R.Vasantha kokilam, -- CBS,AIR,Hyderabad
HC, AIR, Vijayawada
4, qri P.Babu Rae, - CHS,AIR,Hyderabsd

IR, Adilabad.

Partl - B (Promotions on.Ad-hac basis)

mE.G.5.5arojind
nc, AIR, Vijayawada

-
Ll ]

2., Smt.L.Leelavathamme
upc, AIR, Cuddapah

Part| - B (LDCs Promotions)

1. §m?.Vijayasri
LDC,AIR,Vijayawada

The vacant posts

and WIR, Adilabad will be

!

pr&moted as HC/AC at DDK,
vacajpcy of Smt.D. Bhanuma
to rletirement on 30.09.97,
It 1s also prop
pending request trnasfe
UDC,AIR,-WarangéI to AIR,
vacapcy of UDC due to reti
Rao,| UDC, AIR, Vijayawada
Put up for kinﬁ
(g~ e W |

$D,AIR,HYD E.E,TCW,HYD

' |
sri D.C.Gupta, UDC, DDK, Hyderabsd is boing

, 2 0(7161

-- AIR,Warangal

-~ Nominated as HC/AC
at AIR,Vijayawada

-- Nomlnated as HC/AC
at-AIR,Cuddapa

|
|
ww AIR,Vijayawda in i
the resultant vacanc
Smt.G.S5.Sarojini.

of HC/AC at AIR, Markapur

filled up later on.

Hyderabad in the resultant

thi, HC,DDK, Hyderabad due

osed to consider the lony

r of Sri M.Kanakarajul

Viajfawada in the resultauf
rement of Shri S.SivasankaL
on 28.2.88.

approval pl.

\ ' \‘1 ,,-Y‘.;?\L\"""'“--.
DTC,DDK,HYD SD,AIR,HYDQH
~ . .
;Q,\]”‘ 4;
bt ]
-
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GGVERNMENT OF INDIA
ALY INRIA RADIN @ HYDERABAD
AT

Mo,Hyd 1(5)/97-5 _ NMatc : August 21, 1997,

CPDED 10, 4/97

Tha folloyinyg transtoers in tho cadre of  Hoad  Slork/
fcecountant/SSK working In  the staticns/offlices nf 211 Indin
Radin/Dorrdarshan  in fL.P.Zene arc herehy ordercd with innoediat:
offoct.

S G SR P W S W R AT N MM W W MR MR R e W MR Be W WS A MBS SR B WE MR BB S ol B4 W S TR B R T R SIS I S W M M WR R TN W Am g T A MR T o e g ok

5."n, Harme & Dosdynntion Transfcrod
Fron Tn
1. Sri P,Punnainb Sarna C QRS AIR rIv,
Rydorabad iarangeal
b Snt.J.Subhashini ces, 213, DHC,
Hydorabad Hydorabad
3. Smt.A.Vasantha Xeokilan LAIR, CBS, AIR,
Vijayawada Hyderahad
4. Sri P.Eabu Pno, AR, CES, AIR,
Adilabad Hydcrabad,

The nfficials at S51.M0,1, 3 & & aro eligiblc for T£,DA
2nd Jeinlng Time as admissiblce under rulces,

The officials under ordcrw of transfer as above nay
kindly bo relioved immediately by tha AIR/DDX statinns/Offlces
concerned  to  enable thom to report for duty at their placc of
posting sanuyn agalnst them at an g¢arly dato.

/ .

A,fwgvb
(XABIR AHMED)
STATIOI DIRECTCR.

Crpy tn:

The nfficlals concerncd [through concorncd Hoads nf Officcs).
he Statirn Dircctor,CBS,AIR, Fyderabad for nocessary action,
cuporintcncinq Engincer, 2IR, Vijnydwdn for naccssary acti-=n.
N superintonddny Engineor;A¥Ry--Cuddapab—fnr-necossary—actin.
5. Asst, Statinn Engincor, AIR, Adilabad for nocessary actian.’/w

‘/3“-Stnt1nn Enginecr, AIR, Marang»l for neccossary nction.
M/JA\Stntlﬂn aninn(r, DNC,Ramanthapur, ilydersnbad frr noccssary
actinn,

&. Thc Chalrman, ARASA, 2A.P.Zona, Hydorabad
€. Spar~ Crnics.

— o AT ., . ’ .f‘: / '
| %“\‘j _ _ ACU&A
P N STATICN DIPECTOD.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD '

0.5 .No,1213,/97 | Date of Order: 16.,9.97

 'BETWEEN 2
P.Punnaiah Sarma . .+ Applicant,
AND '

1. Station Director, All India Radio,
Hyderabad,

2. P.,Babu Rao, Accountant,
All India Radio, Agiiabady

3. The Station Director, Commercial Broad
Casting Station, All India Radio,
Hyderabad,

4, Director General, All India Radio,
New Delhij, T e Respondents,

Counsel for the Applicant . ee Mr,PF.,B.Vijaya Kumar

Counsel for the Respondents +s BrzV,Rajeswara Rao

CORAM:
HON'BIE SHRI K.RANGARAJAN : MEMBER (ADMY.)

X Oral order as per Hon'ble Shri R.,Rangarajan, Member (Admn.) X

Heard Mr,B,M,Patro for Mr.P.B.,Vijaya Kumar, learned counsel
for the applicant and Mr,V.Rajeswara Rao, leamed standing counsel

»

for the respondents,

'2. The applicant who is an Accountant in CBS, All Imdia Radio,
Hydefabad is transferred to Warapngal by the impiigned order No,
Hyd 1(5)/97=-5, Gated 21.8.97 (A-1), The applicant contend that
his sdn is a mentaily retarted child and hence he has to be
retained at Hydersbad for attending to his child in view of the

circulzr of the Department of Personnel and Public Grievances and




L ) 2 -8

Pension dt, 15.12.91ﬁi}hat circular is at Annexure-2, In pagé-~2

para-4 (b) of the OA the applicant submits that there are employees

in his cadre who are serving in Hyderabad for the longer time than

the applicant, He has quoted the names of the three employees in

that para, He submits that instead of transferring the long servinﬁ

employees at Hyderabad he is being discriMinated and transferred oud

The last contention of the applicant is that there is a post of
Accountant wacant ‘at Hyderabad and there is a proposal to promote
an UDC on’promotion against that post, Instead of transferring
him to Warangal and promoting ah; employee in his pos?}the employee
who is under consideration for promotion may be posted to Warangal
retaining him at Hyderabad. The applicant haé.submitted a repre-
sentation dt., 4.9.97 éPage—? to the OA), He has brought out all

those contentions in his representation,

3., The learned counsel for the respondents submit that the

fact that his child is a mentally retarted child has been taken
into account while issuiﬁg transfer order, However_}n regard to
the other two contentions made by the applicant ¢ {ﬁdgas to be

looked into,

4, In view of the above submission I feel that the applicant

should be relieved from his present duties after his representat io:

dated 4,9,97 is disposed of, As R-2 has already been posted vige

him it would not be correct to pass an order to retain the applic:
in his present post till the disposal of his representation,
However the learned counsel for the resporndents submitted that

there would not be any problem if the applicant is retained in.

M pra vy D A s
his present postcand R-2 ie takgg over ¥ only if he decided to
(o afptlot

transibrxeéLfo Warangal,

5. In view of the above submission the fo llowing direction

V

t is given i~

fa)—

LB B

G

|
|.
|

Uy

|
|
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R-1 should dispose of the representation of the applicant

dated 4,9,97 expeditiously, Till such time the above quoted
representation is disposed of the applicant should be continued
in his present post and should not be relieved to carryout the

transfer in terms of the impugned transfer order,

( Dictated in Open Court )- .

6. The OA is ordered accordingly at the admission stage
itself, WNo costs, .
( R.RAIGARATAN )
Menmber (AMdmn, )
DRated : 16th September, 1997 .
%! |
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Copy to:

‘ 1. Station Director, All India Radio, Hydsrabad,

2 mr:P:Babq Rag, Accountant, All India Radio,
Adilabad,

3. The Station Director, Commsrcial Croad Casting Station,
All India Radio, Hyderabad,

4, Director General, All India Radiop New Delhis

5. One copy to Mr.P,S.Vijaya Kumar,Advocate, AT,Hydsrabd.

7. One copy to U:R(A),CAT,Hyde:abad{
8. One duplicate cCOopY .

YLKR

6. One copy to Mf;U;Rajesuéra Rao,Addl.CGSC,CAT,Hyderabad. .
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